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BEFORE THE NATIONAL GREEN TRIBUNAL,
(WESTERN BENCH) PUNE
Execution Application No. 11 of 2022
IN
Original Application No. 194 of 2018 (PB)
(Earlier O.A. No. 17/2018 (WZ))

BETWEEN:

Ashish Rohidas Shinde & Anr. ...Applicants
Versus

Lonavala Municipal Council & Ors. ...Respondents

SHORT AFFIDAVIT
I, Suresh M. Pujari, Age: 46 yrs, Occ: Business, R/at: Plot
. No.106, Building No. F-20, Durvakur Housing Society, Chikhli

Y 4\\ Pradhikaran, Pune- 62 Maharashtra, do hereby solemnly affirm

_and state as under:-

at I am the Applicant in the above mentioned Execution

/Lpplucatmn as such am conversant with the facts and
% 7 circumstances of the case and am competent to swear to this
affidavit.

2. I say that I have filed the present Execution Application seeking
execution of the Order dated 16.12.2020 passed by this Hon’ble
Tribunal in Original Application No. 194/2018, whereby this
Hon’ble Tribunal while dealing with the issue of illegal
encroachment at Survey No. 24, Village: Bhushi, Taluka: Maval,
District: Pune confirmed the following findings of the Joint
Committee Report dated 01.01.2020:

"II.. The Committee has observed that Prakash Porwal has done following
illegal activities.
a) He has made dumping in Indrayani River Bed by constructing retaining

wall on the north side of Survey No. 24. He has also constructed a temporary



swinging foot bridge from the encroached area on the north side to the
northern bank of the Indrayani River. The same is also illegally constructed.
b) Mr. Porwal has also made dumping for constructing for illegal approached
road by dumping in the Indrayani River on south east boundary of Survey
No.24 and has also constructed an illegal gate, retaining wall and fencing.

¢) He has also constructed illegal fencing on the north western boundary. He
has also in possession of encroached area to on the north side of Survey No.24
which has been reclaimed by illegal dumping and construction of retaining wall

in Indrayani River.

CONCLUSION:

The Committee has conclusion on the basis of the demarcation dt. 24.12.2019

and illegal dumping and encroachment in the Indrayani River af/

and the objections filed by the applicant that Mr. Prakash Porwal has made =

x’. .
the procedure as early as possible. This decision shall be submftt&{{h&.?]
the Hon'ble National Green Tribunal Nodal Agency Chief Officer, Lonavab“i&

Municipal Council.”

. This Hon’ble Tribunal while confirming the findings of the Joint

Committee in its Report dated 01.01.2020 held as follows:

“6. The Applicant has filed further objections on 18.02.2020 which have
already been gone into and indefinite exercise is not called for. There is also
no merit in the objections of the respondent No.5. Demarcation has been done
by a Committee of competent authorities under directions of this Tribunal.
The said report has to be acted upon.

7. Accordingly, we dispose of this application directing the
Committee to take further remedial action in terms of its report. In
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case of any dispute, the Collector who is the statutory authority

under the relevant law may issue further directions.”
4. Thus, the Joint Committee in its Report dated 01.01.2020 had

concluded that the Respondent No.5 had undertaken illegal

dumping and encroachment in River Indrayani of 257 sq. mtrs
partially towards north west boundary, north boundary and south
east boundary of Survey No. 24 in Indrayani River and the
Committee had decided to take appropriate action of removing
dumping and encroachment as per the procedure as early as
possible. Further, the said Report of the Joint Committee was
considered by the Hon'ble Tribunal on 16.12.2020, whereby the
Hon'ble Tribunal was pleased to direct implementation of the
") irections in the Joint Committee report dated 01.01.2020. Also,
%&e Hon'ble Tribunal while disposing of the Original Application No.

/

’*{{.// tatutory authority under the relevant law to issue further

e directions for compliance of the Joint Committee Report dated
01.01.2020. Thus, vide its order dated 16.12.2020, the Hon’ble
Tribunal in unambiguous terms directed the Joint Committee to
take remedial action in terms of its Report and implement its
decision of removing the dumping and earth-filling of 257 sq. mtrs
at Survey No. 24, Village Bhushi, Tal. Maval, District Pune.

5. After the passing of the Order dated 16.12.2020, the Respondent
No.1, on numerous occasions fixed the date for implementation of
the order dated 16.12.2020 passed by the Hon'ble Tribunal,
however, for one or the other reasons the removal of illegal earth

filling from the Impugned site could not be undertaken, and till



8.

date the Respondent Authorities admittedly have not complied
with the order dated 16.12.2020 passed by the Hon’ble Tribunal.
Thus, the Applicants herein were constrained to file the present
Execution Application before this Hon'ble Tribunal. While
adjudicating the present Execution Application, this Hon'ble
Tribunal vide its order dated 16.12.2022 took cognizance of the
delay on the part of the Respondent No.1 to execute the order
dated 16.12.2020 in OA No. 194/2018 and on an oral undertaking
of the Counsel of the Respondent No.1, granted 15 days time to
the Respondent No. 1 to comply with the directions dated
16.12.2020 passed by this Hon’ble Tribunal. Further, the
Respondent No. 1 had been directed to file a detailed affidavit,
showing compliance of the order dated 16.12.2020 passed by this
Hon'ble Tribunal.

Thereafter, the Applicants on 20.12.2022 wrote to the Respo

No. 1 informing the Respondent No. 1 about the order
16.12.2022 passed by this Hon’ble Tribunal in the p
Execution Application and further requested the Respondent™No# ™

1 to intimate the Applicants about the steps taken by th\
Respondent No. 1. The letter dated 20.12.2022 issued by the
Applicant No.2 was also served upon the Respondent No. 2 to 4
and Respondent No.6 and 7. A copy of the letter dated 20.12.2022
issued by the Applicant No. 2 to the Respondent No.1 to 4 and the
Respondent No. 6 and 7 is enclosed herewith as ANNEXURE A-

&

Thereafter, I was informed that the Joint Committee

on 29.12.2022 and 30.12.2022 gathered at the Site in question to
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undertake the demolition of 257 sq.mtrs in terms of the order
dated 16.12.2020 in OA No. 194/2018 and order dated 16.12.2022
in the present Execution Application. I say that, no notice
whatsoever was issued to me, even though I am the Original
Applicant before this Hon’ble Tribunal. Be that as it may, the
alleged demolition undertaken by the Respondent No.1 was being
live telecasted by Lokvishesh News and therefore, the Applicant
could watch the demolition being undertaken by the Respondent
No. 1. During the said demolition, it has been observed that
despite police protection, the Respondent No. 5 has hindered the
demolition of 257 sq.mtrs in terms of the order dated 16.12.2020
in OA No. 194/2018 and order dated 16.12.2022 in the present

“=_Execution Application by laying down before the JCB machine.
-:-\%Q&'ther it could also be seen that the Respondent No. 5 sat on
“:@@\bucket of the JCB machine to prevent the Respondent No. 1
3"5—6 undertaking compliance of the order dated 16.12.2020 in OA
.1'_ Ndf 194/2018 and order dated 16.12.2022 in the present

Execution Application. The Applicant herein has taken screenshots

of the live telecast showcased by Lokvishesh News, in Lonavala
and is annexing the same before this Hon'ble Tribunal. Also, the
entire demolition has been recorded by the Lokvishesh news and
is available on https://fb.watch/hJ27Xfp30G/?mibextid=RUbZ1f.
The Applicants further undertake to provide the video of the live

telecast to this Hon’ble Tribunal in a pen drive as and when
directed by this Hon’ble Tribunal. A copy of the photographs of
Survey No. 24, Village: Bhushi, Taluka: Maval, District: Pune with
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regard to the demolition undertaken on 29.12.2022 and
30.12.2022 are enclosed herewith as ANNEXURE A-2.

It is submitted that despite a stringent order being passed by this
Hon’ble Tribunal on 16.12.2022, to remove the illegal
encroachment of 257 sqg. mtrs at Survey No. 24, Village Bhushi,
Tal. Maval, District Pune, the Respondent No.1 has merely dug up
a part of the encroachment, however the chunk of encroachment
at the site in question is yet to be demolished. Further, a perusal
of the live telecast of the demolition and the photographs annexed
hereinabove make it clear that yet again the Respondent No. 1
succumbed to the pressures and hindrances caused by the
Respondent No.5 despite police protection and refrained frem<;
complying with the orders passed by this Hon'ble Trlbunay %?3 ad Jl.:
In view of the above developments, I, once again qute to fhe ‘_:;,
Respondent No.1 on 05.01.2023, bringing to the not!ce nf rthe é‘_":
Respondent No. 1 its illegal action of not complying with the order N
dated 16.12.2020 in OA No. 194/2018 and order dated 16. 12‘3022 gy
in the present Execution Application passed by this Hon%:
Tribunal. Vide the said letter, I informed the Respondent No. 1
that demolition of the entire encroachment in terms of the order
dated 16.12.2020 passed by the Tribunal had not been
undertaken and the 15 days granted by the Hon'ble Tribunal from

the order dated 16.12.2022 expired on 31.12.2022. the said letter

was also sent to the office of the Respondent No. 6 and 7. A copy

of the letter dated 05.01.2023 issued by the Applicant No. 2 to the
Respondent No.1 and the Respondent No. 6 and 7 is enclosed

herewith as ANNEXURE A-3.
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11. In view of the facts and circumstances stated hereinabove, it is
submitted that the order dated 16.12.2020 passed by this Hon'ble
Tribunal in OA No. 194/2018 stands non-complied due to the
negligence and the callous attitude of the Respondent No. 1 and
5. Therefore, it is submitted that this Hon'ble Tribunal, considering
the defiant and unruly attitude of the Respondents, may be
pleased to take strict action against the Respondent authorities,
more so Respondent No. 1, by imposing strict penalty on the
Respondent No.l. Further, it is requested that this Hon'ble
Tribunal may be pleased to ensure compliance of the order dated
16.12.2020 passed by this Hon'ble Tribunal in OA No. 194/2018.

Whatever stated hereinabove is true and correct to the best of my
knowledge and belief and no material has been concealed

/| therefrom.

DEPONE
VERIFICATION

Verified at £20aviaon this 1¥..... day of Fa2k0y.2023 that the

contents of the present affidavit are true and correct and nothing

material has been concealed therefrom.

Sworn before me on this
day 0*}8}9;},5‘ at Pupe {Lonaval a)"‘j ,.
ShrifSmt/Ky. 22 q.}(f.ﬁ..ﬂ»

A "v o B 1.. beaon identified

u.f“‘m*:: 00] ; L_)V-Le’?'
Advocate, "’L 18 {Lonavai

'.-,n-.-s, in *n




ANNEXURE A-1

Date: - 20.12.2022
From,

Mr. Suresh M. Pujari,

Add: Flat No. 106, Bldg No. F-20,
Durvankur Housing Society,
Chikhali, Pradhikaran,

Pune-62.

To,

Lonavala Municipal Council,

Taluka- Maval,

District= Pune 410401

(Nodal Agency of the Joint Committee,

Constituted in terms of the order dated 27.02.2019 passed by the
Hon'ble National Green Tribunal in O.A. No. 194/2018)

Subject: Order dated 16.12.2022 passed by the Hon’ble
National Green Tribunal in Execution Application No.
11/2022 (WZ) in Original Application No. 194/2018 (WZ)
before the Hon’ble National Green Tribunal.

1. Hon. National Green Tribunal had passed a final order dated
16.12.2020 in the O.A. No. 194/2018 (W2Z), the relevant part is
as follows: -

“Il. The Committee has observed that Prakash Porwal has done

following illegal activities.
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a) He has made dumping in Indrayani River Bed by
constructing retaining wall on the north side of Survey No.
24. He has also constructed a temporary swinging foot
bridge from the encroached area on the north side to the
northern bank of the Indrayani River. The same is also

illegally constructed.

b) Mr. Porwal has also made dumping for construction for
illegal approached road by dumping in the Indrayani River
on south east boundary of Survey No. 24 and has also

constructed an illegal gate, retaining wall and fencing.

c) He has also constructed illegal fencing on the north western
boundary. He has also in possession of encroached area to
on the north side of Survey No. 24 which has been
reclaimed by illegal dumping and construction of retaining

wall in Indrayani River.
CONCLUSION

The Committee has conclusion on the basis of the demarcation
dt. 24.12.2019 and the objections filed by the applicant that
Mr. Prakash Porwal has made and illegal dumping and
encroachment in the Indrayani River of 257 sq.mtr. partially
towards north west boundary, north boundary and south east
boundary of Survey No. 24 in Indrayani River. The Committee
had decided that the local authority shall take appropriate
action of removing dumping and encroachment as per the
procedure as early as possible. This decision shall be submitted
with Hon’ble National Green Tribunal Nidal Agency Chief

Officer, Lonavala Municipal Council.”
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The copy of the order of Hon. National Green Tribunal dated
16.12.2020 is enclosed herewith and marked as ANNEXURE
A.

2. The constituted Joint Committee had miserably failed to
comply with the above said order of the Hon. National Green
Tribunal, which compelled me to file an execution application
before the Hon. National Green Tribunal for implementation of

the above said order.

3. In this regards the Hon. National Green Tribunal was pleased
to pass the order dated 16.12.2022, wherein the Joint
Committee and specifically LMC the Nodal Agency has been
instructed to remove the illegal encroachments and earth filling
as mentioned in the Hon. National Green Tribunal’s order dated
16.12.2020 (also mentioned in para 1 above) within a period of
15 days from 16.12.2022 i.e., before 01.01.2023 and submit a
detailed affidavit giving compliance report to Hon. National
Green Tribunal. The copy of the order of Hon. National Green

Tribunal dated 16.12.2022 is enclosed herewith and marked as
ANNEXURE B.

4. 1 being an applicant should be all at times be intimated about
the steps taken by you in this regard.

Date: 20.12.2022

Place: Lonavla

Mr. Suresh M. Pujari



Copy to: -

1.

The Water Resources Department.
Government of Maharashtra,
Through its Principal Secretary
Mantralaya Main Building,

3rd floor, Madam Cama Road,
Hutatma Rajguru Chowk, Mantralaya,
Mumbai-400032.

The Environment Department
Government of Maharashtra,
Through its Principal Secretary,
New Administrative Bhavan,
15t Floor, Madam Kama Road,
Mantralaya, Mumbai-400032.

The Maharashtra Pollution Control Board
Sub-Regional Office,

Through its Member Secretary,

Jog Centre, 37 Floor,

Mumbai Pune Road, Wakdewad;i,
Pune-411 003.

The Collector,

District Collector Office,
Opposite Sassoon Hospital,
Station Road, Pune-411001.

The Deputy Superintendent of Land Records,

Vadgaon, Maval
Tal. Maval, Pune.
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Track Consignment Quick help @

* Indicates a required field.

* Consignment Number RM494845835IN Track More

Lonavala Bazar 5.0 22/12/2022 10:48:43 411001 40.00 | Registered Letter Pune H.O 23/12/2022 16:27:34
Event Details For : RM494845835IN Current Status : Item Delivery Confirmed

16:27:34 Item Delivery Confirmed

Pure .0 Beat Numbera2) tam Dsivere o collctr (ckessed|
oo oaona




522

Irack Consignment WUILK 1E1P W

* Indicates a required field.

* Consignment Number RM494845818IN Track More

Lonavala Bazar SO | 22/12/2022 10:48:43 411003 40.00  Registered Latter ‘ Khadki 8.0 23/12/2022 17:17:00
Event Details For : RM494845818IN Current Status : Item Delivery Confirmed

22n2;2022 ‘ 0:43: Lonavala Bazar S.0 | ‘
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Track Consignment Quick help @

* Indicates a required field.

¥ Conammﬂt Number RM494845804IN Track More

Lonavala Bazar S.0 | 22/12/2022 10:48:43 400032 40.00  Registered Letter Mantralaya SO Mumbal | 26/12/2022 16:41:37
Event Details For : RM494845804IN Current Status : ltem Delivery Confirmed

26/12/2022 16:41:37 Mantralaya SO Mumbai Item Delivery Confirmad

Qut for Delivery

Mumbai RMS Surface Inward L1U

Mumbai CRC L1R

13:52:13 Mumbai Cst Rs TMO

Pune CRC L1R

Pune CRC L1R
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Track Consignment Quick help @

* Indicates a required field.

* Consignment Number RM494845821IN Track More

Lonavala Bazar S.0 22/12/2022 10:48:43 400032 40.00  Registered Letter Mantralaya SO Mumbai 26/12/2022 15:57:45
Event Details For : RM494845821IN Current Status : Item Delivery Confirmed

Mantralaya SO Mumbai

24/12/2022 04:04:24 Mumbai CRC L1R Itern Dispatched

23/12/2022 18:22:14 Mumbai CRC L1R Item Received

22/12/2022 10:48:43 Lonavala Bazar 8.0 ltem Booked
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Track Consignment Quick help @

* Indicates a required field.

* Consignment Number RM484845795IN Track More

Lonavala Bazar S.0 | 22/12/2022 10:48:43 412106 40.00 | Registered Letter Vadgaon S.0 (Pune) I 26/12/2022 17:12:00
Event Details For : RM494845795IN Current Status : Item Delivery Confirmed

m 17:12:00 ‘ Vadgaon S.0 (Pune) Item Delivery Confirmed
14:43:46 | Vadgaon S.0 (Pune) Itern Onhold Door Locked-Intimation Served
W wws weesor

s

-TRUE COPY-
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ANNEXURE A-2
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u Pilot couple killed in air crashes in Nepal, 1€

-TRUE COPY-



ANNEXURE A-3

T, ol/og/30R3
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f‘?’a 'Qu‘- Y -
m—gﬂ%
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AL T AT afie
TSI STl HHi® §_%/09¢ (W2)
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TSR 9T &H® ¢ ¢/0I3 (W2) HF - T ﬁ'qm
wurazy anmfygs

Eled,
Yt Gl LT FHLMT AR GTeAler THATIT AT 3151 Hedt dt JuSHTor

ATAST TRARTE A% AeAT 2T ATl ST (e (GO § T JEd J1 qaedT
qHTT St AT FA AR, Aaest e qeft ma i =it wwfaw [aw, a2 #4iF ¥,
T UTeh STaes, divndet 2fier @amt warer fAefiver qirare g et 9da asEesiT
G STHATETTT AT ALARAE FAT aF o0 A AeW &t &ld. STas Saes & a9
ANTEST ARARYSH FET HIATE T AT SSQI AT JaT TFaga JEio arae st
AT AT =T ¢ §/¢ /R0 IR USH HGX ATAFHAV AT ARy TRARueH It e
qev" AU del AT ARARued qex AfawAw ¢y Faam e sefdvam swamad
@A G omed. a1 gl dEid FREE AEEEE ARy A @ HEEnd
3T FearaEe TRURUSAT GeATEd A AT JTad WISl &€ JE T HFAT ATaelT e,
TETeH, AT TRIREI qaY AT FTvaTaTad Fat T oot aemae Foredy
TET. WA Ryes gernfaar A 4ed wde ail Fet Rarangdt qe Afdmavr Fed el
FTATE HA STAATET (RAes SErar Ay FHerr (2. AHEAT AT ST FoT Sl g T
HEY HATE SUHAT TATIT FROITA ATAT ATE. HIX FRATE ARG T AT HATAI
TG Fdcs HE! AT AT STOATH HE FAA A RFd. &b Tt sifdswaor
FIEUATH HET YHYT TiaTd & [Ty Fia smgq, St aeva™ seger [Fafr #8a s|amr
gl yorEfEg sifaard 7 aid| @1 Banft Fae aur=l yFHEr qeaq s qae {dar
FAT 77 fRgT aq AR, a7 qEd FAAEAN TRA AEATH NA|= Aed HATH @il




TRARYSAT gFac A8, 4 AgA a@ld Alvigel Trdfeued fdamaor qigume 99+, @
TenfaaRl a qietd F70T & @4 ArEY U g adiel uher T qiRare v fEwmft
STETHIRI=T ATT ATYRATAT & oAt wTrehTd deHet fFafor #iq awear Ty a9 e,

eled, ®. AT f@eell Y & 39/93/0 IR USH HUelelT G AT aad =TT
BT Naedl a9 d fiF fFaw Srars F0d SEerEr @it darar H%T Fal d¥l TG AT
TR AT Fot AT W f{gd A, qe (fEd qrdier FiHT AT arad /ST WETHR Hel T
HEATHT TTC THAAT AT AT @ AHT S0 TLAA ATE.

TR, TGY AVITdes! ARYRuE & o= A8l § He=d ad AqAT qeCAT T
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TRANSLATED COPY OF THE ANNEXURE A-3

05/01/2023
To,
Hon. Collector,

Pune

Complainant- Suresh M. Pujari
Flat No. 106, Building No. F-20

Durvankur Housing Society,
Chikhli Authority,
Pune-62

Sub: Regarding Corruption at Lonavala Town

Corporation.

Ref: Ashish Rohidas Shinde and Others Versus

Lonavala Town Council and Others National

Green Tribunal
Original Application No. 194/2018 (WZ)
Execution Application No. 11/2022 (WZ)

Sir,
I the undersigned complainant filed the

complaint application as below that-
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[ file this complaint application regarding
delay and corruption caused in business carried
since several last years at Lonavala Town
Council. National Green Tribunal passed final
order for Lonavala Town Council in 2020 to
demolish encroachment constructed on putting
soil illegally in Indrayani River by Prakash
Mishrimal Porwal, Shri. Ekvira Nivas, Survey no.
24, Near Pradhan Park, Bhushi Village, Lonavala.
Applicant filed execution petition again since
Lonavala Town Council acted nothing for last 2
years, when the court passed order for town
council to demolish said encroachment on
16.12.2022 again. Lonavala Town Council
promised the court to demolished said
encroachment in 15 days during said hearing.

Earlier also the court passed order for Town
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Council regarding delay committed in business

and asked to deposit big penalty for same.

Lonavala Town Council has yet acted
nothing properly to demolish said encroachment.
Town Council Chief Officer Mr. Pandit Patil
showed as acting to demolished said
encroachment few days back. Said action
released by Lokvishesh local news channel is
released all over in the country. Said action
showed the Town Council City Survey Office is
lifting soil of some part marked only. Said
Prakash Porwal is objecting to demolish and
encroachment near old residence and was
causing problem to run JCB, when all
Administration Officer and Police are showed in
the said Video Clip as standing looking there

only. The court suggested the Town Council to
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take support of Police if required for same but
encroachment demolishing staff of Lonavala
Town Council, Chief Officer personally and Police
Staff all are present there at the premises but
Prakash Porwal alone is seen causing problem for
Government business and using wrong language

there.

The date prescribed by Hon’ble Court is
terminated on 13.12.2022 and the Court is likely
to act strictly regarding same. Much time was
there available but Chief Officer Pandit Patil
showed wrongly that acting for last 2-3 days
purposely and tried to create wrong evidence. It
is cleared the Chief Officer Pandit Patil supported
Prakash Porwal under case. It is required to

investigate immediately since said Pandit Patil is
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most likely that committed big corruption

regarding same.

[ am filing this application with your office
since said Lonavala Town Council is under your
jurisdiction and judicature. Hence 1 have
reserved rights to file this application with court

as evidence.

Hence kindly consider the case and to pass
order for Lonavala Town Council to follow
immediately order passed by Court and I kindly
request you to pass order to investigate strictly
whether any financial business is carried with
Porwal regarding corruption of Chief Officer

Pandit Patil with same.

Complainant
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Sd/-

Suresh M. Pujari

For information to-

1. Hon. Divisional Commissioner Revenue, Pune
2. Hon. Sub Divisional Officer, Maval

3. Hon. Tahsildar Maval

4. Chief Officer Lonavala

5. City Survey Officer, Wadgaon, Maval

Note:- Order dated 16.12.2022 of National Green

Tribunal is enclosed herewith.
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Track Consignment quick help @

* Indicates a required field

-
Exe 3 -
Coensignment Number | RM256B19511IN m

Lonavaia 5.0 DEAI023 123337 41100 2500 Registerad Letiar | PuneHO 0012023 17:08:31
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Lonavala 5.0 33 Registered Letter Amement 5.0 070172023 17-10.06
| Event Details For : RM296848539IN

o
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[ . e
- Track Consignment auick neie @

I * Incicates a required field.

| Lonavala 3.0 06/01/2023 12:33.37 | 411021 2500 | Registered Letier Amament 5.0 | 07/01/2023 14:12:24
Event Details For : RM29€849525IN . Current Status : Item Delivery Confirmed
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Track Consignment Quick neip @

* Indicates a required fisig.

= Consignment Number RM2963495421N m

Lonavala 5.0 0601/2023 12:33:37 212106 2500 | Repstersd Lafter yadgaon S O (Pune) 0710172023 141224
Event Detalls For : RM296849542IN Current Status : item Dalivery Confirmed

Vatgzon 8.0 (Pune)
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Service of short affidavit in EA no. 11 of 2022 pending before the Hon’ble

National Green Tribunal, Pune
1 message

Samridhi Jain <samridhi12318@gmail.com> Wed, Jan 18, 2023 at 4:15 PM
To: ajaygadegaonkar@yahoo.in, Saurabh Kulkarni <sdkadvocate@gmail.com>, "Adv. Saurabh Kulkarni NGT"
<kulkarnisaurabhd@gmail.com>, Manasi Joshi <adv.manasi.joshi@outlook.com>

Bcc: pawan2110k@gmail.com

Sir,
With reference to the aforesaid matter, we are concerned for our clients, the Applicants.
PFA herewith a Short Affidavit on behalf of the Applicants.

Thanks & Regards,
Samridhi Jain, Advocate
Supreme Court of India
A-10, LGF, Lajpat Nagar I,
New Delhi - 110024

Mob. 9890210579

ﬂ Final Short Affidavit Suresh Pujari (1).pdf
8631K
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